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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 196/2021 

O R D E R 

 

07-07-2021 

Seen petition No. 709/2021 filed by one Ramen Kalita seeking bail for 

accused Sri Atul Kalita and Nirmali Kalita in connection with Tezpur PS Case 

No. 850/2021 u/s 302/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case record. 

The allegation in the FIR is that on 25-04-2021 at about 12.50 PM 

one Deep informed the informant through his mobile phone No. 8638571691 

that one unknown person was assaulted by some persons of 

Rongapukhuripar village and made him lying flat. Having got this 

information, he entered the same in the general diary and visited the spot 

and found a huge gathering in the place of occurrence on the road. Then, 

having seen an unknown person lying in critical condition, was immediately 

shifted to Kanaklata Civil Hospital, but during treatment the person died. 

Hence, the case. 

Learned counsel appearing for the State submitted that the allegation 

against accused are serious in nature and the bail application of accused was 

already rejected by court on 10-06-2021 after perusal of the case diary.  

On the other hand, learned counsel Smti Mousumi Hazarika and Puja 

Roy appearing for the accused contended that the present accused 

petitioners are victim of the circumstances, they were not involved in the 

alleged assault of deceased. They simply visited the place of occurrence after 

hearing about the incident of theft but they were wrongly framed in the 

case. It is further contended that both accused Atul Kalita and Nirmali Kalita 

are husband and wife and due to their absence, their minor children are 

facing grave difficulties. It is also contended that they have been in jail for 

about 60 days hence, learned counsel press for bail. 
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Having heard the learned lawyers appearing for both sides and on 

perusal of record it is seen that there are implicating materials against both 

the accused Atul Kalita and Nirmali Kalita showing their direct involvement in 

the alleged incident of assault in which the person died in the hospital on the 

same day. 

Since, the offence alleged against accused persons is serious in 

nature, the other factors, pointed out by the learned counsel for accused 

does not come to play in the matter of consideration of bail in the face of 

such heinous crime. In the result, bail petition stands rejected. 

Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
Sonitpur, Tezpur 


